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NANAVATI , J.

These appeal s are iin respect of licences for retai

vending of country ‘liquor for the year 1980-81. What was
chall enged in the HHGH Court was the direction given in the
Radi ogram dated Sept-enber 16, 1980, by the Excise
Conmi ssioner, U P. The directions were in respect of  nunber
of shops which could be pernmitted to be opened for vending
country liquor and bhang. Since the natters are of 1980-81

t hey really now do not survive -as they have becone
i nfructuous. Therefore, keeping the question of |aw open

the appeal s are di sm ssed.




